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Description of suit,Period of limitation,"Time from which

period begins to run

B y executors,

administrators or

representatives

under the Indian

Fatal Accidents Act,

1855 (13 of 1855).",Two years.,"The date of the

death of the person

killed.

respectively, for whom and for whose benefit such action shall be brought, and the amount so recovered, after

deducting all costs and",,

expenses, including the costs not recovered from the defendant, shall be divided amongst the before-mentioned

parties, or any of them, in",,

such shares as the court by its judgment or decree shall direct.""",,

12. The appellants have placed reliance on the decision of this Court in Jay Laxmi Salt Works (P) Ltd. v. State of

Gujarat, (1994) 4 SCC 1 to",,

justify their argument that Article 113 should be applied for computation of period of limitation. Jay Laxmi (supra) was

not a case of death of a,,



person and it was also not a case under the Fatal Accidents Act, 1855. It pertained to a claim of damages for loss due

to damage to property.",,

Therefore, Jay Laxmi (supra) has no relevance in a suit for damages under the Fatal Accidents Act, 1855. It is also to

be noted that there is no",,

particular period of limitation under the Fatal Accidents Act, 1855. Therefore, the suit under Section 1A of the Fatal

Accidents Act, 1855 has to",,

be filed within two years.,,

13. However on a query as to whether there is a scheme under the first respondent for providing compensation to the

victims, the learned standing",,

Counsel has informed us that there is a scheme under the Rules now applicable wherein the legal heirs of the

deceased person are entitled to a,,

one-time compensation of Rs. 5 lakhs. The accident is of the year 2008. Therefore, we are of the view that it is a fit

case to invoke our jurisdiction",,

under Article 142 of the Constitution of India and grant Rs. 7 lakhs as compensation. The first respondent shall pay this

amount to the first,,

appellant within two months from today otherwise the appellants will be entitled to interest of 12 per cent per annum

from the date of the accident,,

and the officers responsible for the delay shall be personally liable for the same.,,

14. We make it clear that this order is passed under the peculiar facts of this case and hence, it is not to be treated as a

precedent.",,

15. The appeal is disposed of as above. There shall be no order as to costs.,,
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